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{Idukki); The question ot regist-
ration and, absorption in Cochin
Dock Board ot Stevedore fvemen,
Assistant Foreman, Shin Supervisors,
Assistant Supcivisors and Non-DLB
Stevedore L:bour is 2 Jong standing
and persistent demund ot the port
workets of Cochin Port. The then
Minister tor Shippirg and Transport
had assured the workers to wazit lor
the final decision ot the Gevernment,
Since thon sufficient time has passed
but the Geverniment is still undecided
2bcut the tuture ct these unfortunate
port workers. Sev.ral Committees
were tormed to go into the matter,
like Sudh-karn Committre, who
submitted their reports  well  in
time but the issuc remained as it
was. It appears that the Steamer
Agents and Stevedores are coming in
the way ot a favourable decision by
the Governmen! in the matter. With
out z bold step by the Government
things a:c not going to move fast,
I, theretore, urge upen th= Minister
concerned to make a statemert in the
House enunciating the Government‘s
approzch in the matrer and assure
the Housc that the commitment given
to the port workers will be honoured
without :ny turthmt delay and the
Government is deterained to over-
cume iny Pressurc tactics in  the
matter.

(*1i) ADEQUATE FINANCIAL ASSIS-
TANCE FOR DRINKING WATER
SCHEMES IN HIMACHAL PXADESH.

PROF, NARAIN CHAND
PARASHAR (Hamirpur) : The
programme for the supnly ot drinking
water in Himachal Pradesh is not
picking up sncedily as there is in-
sufficient allotment ot finances for
the Centrally spensored  schemes
sanctioned tor the State, thouch more
than 8 months ot the current financizl
year hzve possed, yet the amounts
released so tar arc highly inadequate.
To tzke = few instances DWSS tor
Barz-Choru Bhumpzl-Naunghi, and
D.osiddhi in  Hamirpur district are
not being executed speedily tor wart
ot tunds. The position 1is respect
of centrally sponsored schemes in
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Bilaspur, Kangra, and Una districts
and other districts of H.P. is equally
unsztistactory.

. In view of the hopes 2roused by
the lzaunching of the Drinking Watcer
Supply and Scnitetion  Decade
(1980-90) th: people are looking
terward to an carly supply ¢! drinking
water at their dooistep. Itis, theretore,
requested that the Central Govern-
ment release full cicgunts for the
construction and compltion of each
one of the Centrally Sponsored Water
Supply Schemes in H.F. inmediotcly,

(iv) ALLEGED EXPLOITATION OF
HARIJAN AND WEAKER SECTION WITH
REFERENGE TO INCIDENTS IN SITAPUR
DISTRICT IN U.P.
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